in D, G.on

My hon. friends will appreciate that it is not
possible for me to do what they ask me to
do. Yet, as I said, there is always scope for

economy.

It was said, in my own ministry, I have
not done anything. When I first took charge
of this ministry, there were five Secretaries,
I reduced them to two. Afterwards one had
to be added and now there are three. It is
not as if this is not being taken into account.
I have also reduced a lot of other staff. In
the excise department where we are having
this self-assessment method, and so much
staff will not be required, it is not possible
to put out all the stafl on the street. They
are being absorbed elsewhere. But it is not
possible to absorb them in any and every
department. Redundant staff can be absorbed
only to a limited extent. To say that nobody
should be recruited in future for some time
is mot a realistic proposition. 1f a scientist
is required, how can 1 take a lay man into
that post ?7 A scientist will have to be
taken. If an accountant is required, I can-
not take an excise man there. There are
occasions and purposes for which new staff
has got to be taken. But we are not allow-
ing anybody to do it easily. We are trying
to sec cven in regard to leave vacancies,
whether they may be kept vacant. These are
the methods which we are adopting. We
will try to adopt other methods also. It my
hon. friends give me some more realistic
suggestions, I will certainly thank them and
assure them that full importance and atten-
tion will be given to them. I shall be obliged
to them if they do so, instead of making
such vague suggestions to me.

S

16.35 hrs.

DEMANDS* FOR GRANTS ON
ACCOUNT, 1969-70

MR. SPEAKER : The question is :

“That the respective sums not exceed-
ing the amounts shown in the third
column of the arder paper, be granted to
the President, on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1970,
in respect of the hoads of demands
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entered in the second column thereof
against Demands Nos. 1 to 135."

The motion was adopted.

[The motions for Dufnud Jor Grants (on
Account), 1967-70, whch were adupted
by the Lok Sabha, are repraduced below—Ed,)

Demand No. 1--Ministry of Defence.

“That a sum not  exceeding
Rs. 29.51,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on 31st
day of March, 1970, in respect of
‘Ministry of Defence.

Demand No. 2—Defence Services, Efective—
Army.

“That a sum not  exceeding
Rs. 1,29,09,11,000 be granted to the Presi-
dent, on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1970, in respcet of
‘Defence Services, Effective—Army"."”

Demand No. 3--Defence Services, Effective—
Navy.

“That a sum not exceeding

Rs. 7,81,96,000 be granted to the Presi-

dent, on account, for or toward defraying

the charges during the year ending on the

31st day of March 1970, in respect of

Xy

‘Defence Services Effective—Navy’,

Demand No. 4 —Defence Services, Effective —
Air Force.

“That a sum  not exceeding
Rs. 32,95,27,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Defence Services, Effective—Air

Force'."

Demand No. 5—Defence Services, Non-
effective.
“That a sum not excesding

Rs. 5,46,67,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect of
‘Defence Services, Non-effective”.””

_ +*Maved with the recommendation of the

President.
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Demand No. 6—Ministry of Education and
Youth Services.

“That a sum not exceeding
Rs. 20,74,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970 in respect of
‘Ministry of Education and Youth

Demand No. 7—Education.

““That a sum not exceeding Rs. 10,04,39,000
be granted to the President, on account,
for or towards defraying the charges
during the year ending on the 31st day of
March, 1970, in respect of ‘Education’,”

Demand No. 8—Archaeology.

“That a sum not exceeding Rs. 26,93,000
be granted to the President, on account,
for or towards defraying the ° ges
during the year ending on the 31st day of

(R

March, 1970, in respect of ‘Archaeology’.
Demand No. 9—Survey of India.

“That a sum not exceeding
Rs. 95,25,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of

Y

‘Survey of India’.

Demand No. 10— Grants to Council ef
Scientific and Industrial Research.

“That a sum not exceeding
Rs. 3,24,75,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Grants to Council of Scientific
and Industrial Research’.”

Demand No. 11--Other Revenue Expenditure
of the Ministry of Education and Youth
Services.

“That a sum not exceeding
Rs. 67,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Ministry of Education and Youth
Services'.”
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Demand No. 12—External Affairs.

“That a sum not exceeding
Rs. 3,90,95,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘External Affairs’." .
Demand No. 13—Other Revenue Expenditure
of the Ministry of External Affairs.

“That a sum not  exceeding
Rs. 4,17,21,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
31st day of March, 1970, in respect of
‘Other Revenue Expenditure of the Minis-

R

try of External Affairs’.

Demand No. 14 —Ministry of Finance.

“That a sum mnot exceeding
Rs. 51,66,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect

"o

of ‘Ministry of Finance'.

Demand No. 15— Customs.

“That a sum not exceeding
Rs. 1,38,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Customs”.”

Demand No. 16 -Union Excisc Duties.

“That a sum not exceeding
Rs. 2,69,69,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Union Excise Duties’.”

Demand No. 17—Taxes on Income inclod-
ing Corporation Tax etc.

“That a sum mnot exceeding
Rs. 2,75,38,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Taxes on Income including Corpora-
tion tax, etc'."”

Demand No. 18—Stamps.
“That a sum not exceeding
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Rs. 88,868,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1979, in respect
of *Stamps’.”

Demand No. 19— Audit.

“That a sum not exceeding
Rs. 4,24,26,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Audit’.”

Demand No. 20—Currency and Coinage.

“That a sum not  exceeding
Rs. 2,92,10,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of “Currency and Coinage’."”

Demand No. 21—Mint.

“That a sum not exceeding
Rs. 55,06,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Mint"."”

Demand No. 22—Kolar Gold Mines.
“That a sum mnot exceeding
Rs. 1,12,65,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Kolar Gold Mines".”

Demand No. 23—Pensions and other Retire-
ment Benefits.

“That & sum not exceeding

Rs. 1,96,03,000 be granted to the Presi-

dent, on account, for or towards defray-

ing the charges during the year ending on

the 31st day of March, 1970, i1 respect

of ‘Pension and other Retirement Bene-
ﬁts.-"

Demand No. 24—Oplam.

“That & sum not exceeding
Rs. 3,55,19,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Opium".”
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Demand No. 25—Other Revemue Expenditure
of the Ministry of Finance.

“That a sum not exceeding
Rs. 6,41,37,000 be granted to the Presi-
dent, on account, for or towards defray.
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the

Ministry of Finance'.

Demand No. 26—Grants in-aid to State
and Union Territory Governmeats.
“That a sum not  exceeding

Rs. 69,53,86,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 3lst day of March, 1970, in respect
of ‘Grants-in-aid to State and Union
Territory Governments’.”

Demand No. 27—Miscellancons Adjustments
between the Central and State and
Unlon Teritory Governments.

~That 2 sum not ezceeding
Rs. 6,48,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Miscellaneous Adjustments between the
Central and State and Union Territory
Governments"."

Demand No. 28—Pre-partition payments.

“That a sum not exceeding
Rs. 30,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Pre-partition payments'."

Demand No. 29—Ministry of Food, Agricul-
ture, Community Development and
Cooperation.

“That a sum not exceeding
Rs. 31,65,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Food, Agriculture, Commu-
nity Development and Cooperation®.”

Demand No. 30— Agriculture.

“That a sum not exceeding
Rs. 1,77,00,000 be granted to the Presi-
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dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of *Agriculture’.”

Demaad No. 31—Payment te Indian Council

of AgricoMural Research.

“That a sum not exceeding
Rs. 2,58,34,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in
respect of ‘Payments to Indian Council
of Agricultural Research’.”

Demand No. 32— Forest .

“That a sum not exceeding
Rs. 29,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Forest™.”

Demand No. 33— Other Revenuc Expenditure

of the Miinistry of Feed, Agricelture
Commumity Development and Co-
operation.

“That a sum not exceeding
Rs. 7,60,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of “Other Revenue Expenditure of
the Ministry of Food, Agricalture, Cam-
munity Development and Co-opera-
tion"."

Demwnd No. 34--Ministry of Foreign Trade

and Supply.

“That .a sum not exceeding
Rs. 23,33,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
onthe 31st day of March, 1970, in
respect of ‘Ministry of Foreign Trade
-and Swupply”.”

‘pemund No. 35—Supply and Disposals.

"'nnt A sum pot .exceeding

Rs. 71,08,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
. om $he 31st.day -of March,: 1970, in res-
ipeat of ‘Supplics-and dispasals’.”
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Demand No. 36—Foreign Trade.

“That a sum not exceeding
Rs. 15.47,76,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Foreign Trade’.”

Demand No. 37—Other Revennes Expendi-

ture of the Ministry of Foreign Trade
and Sapply.

“That a sum not  exceeding
Rs. 1,24,80,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Ministry of Foreign Trade and
Supply”.”

Demand No. 3—Ministry of Health and

Family Planning and Works, Housing
and Urban Development.

“That a sum not exceeding
Rs. 12,05,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Ministry of Health and Family

Planning and Works, Housing Urban
Development”.”

Demand No. 39—Medical asd Public
Health.

“That a sum not exceeding
Rs. 3,99,94,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Medical and Public Health'."

Demand No. 40—Public Works.

“That a sum not exceeding
Rs. 6,77,92,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Public Works"."

‘Demand No. 41 —Stationery and Printing.

“That & sum mot exopeding
Rs. 2,37,01,000 be granted to the Presi-
dent, on,aocount, for or towands ,defray-
ing the charges during the year ending
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on ths 31st day of March, 1970, in res-
pect of ‘Stationery and Printing”.”

Demsnd No. 42—Other Revenue Expendi-
ture of the Ministry of Health and
Family Planning and Works, Housing
and Urban Development.

“That a sum not exceeding
Rs. 43,20,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Ministry of Health and Family
Planning and Works, Housing and Urban
Development’.™

Demand No. 43—Ministry of Home Affairs.

*That a sum not exceeding
Rs. 29,19,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-

v

pect of of ‘Ministry of Home Affairs’.

Demand No. 44—Cabinet.

“That a sum not exceeding
Rs. 11,11,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1970, in respect
of *Cabinet’.”

Demand No. 45—Administration of Justice.

“That a sum not exceeding
Rs. 41,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respeet of
‘Administration of Justice',”

Demand No. 46—Police.

“That a sum not  exeeeding
Rs. 9,66,02,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Police”.”

Demand No. 47—Census.
“That a sum not exceeding
Rs. 26,31,000 be granted to the Presi-
dent, on account, for or towards del’r,y-
ing the charges during the year ending
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on the 31st day of March, 1970, in res-
pect of ‘Census’.””

Demand No. 48—Statistics.

“That a sum not exceeding
Rs. 62,03,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of "Statistics'.”

Demand No. 49—Privy Purses and Allowances
of Indian Rulers.

“That a sum not exceeding
Rs. 45,000 be granted to the President,
on account, for or toward defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Privy Purses and Allowances of Indian
Rulers™.™

Demand No. S0 Terrltovial and Political
Pensions.

“That a sum not exceeding
Rs. 3,16,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
“Territorial and Political Pensions’.”

Demand No. 51—Delhi.

“That a sum not exceeding
Rs. 7,21,65,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of Delhi’.”

Demand No. 52—Chandigarh.

“That a sum not exceeding
Rs. 98,14,000 be granted to the President,
on account, for or towards defraying the
changes during the year ending on the
3ist day of March, 1970, in respect of
“Chandigarh'.”

Demand No 53—Andaman and Nicobar
Islands
“That a sum not

Rs. 1,30,71,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res.
pect of ‘Andaman and Nicobar Islands’,”
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Demand No. 54—Tribal Areas.
“That & sum not exceeding

Rs. 4,24,07,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in
respect of ‘Tribal Areas".”

Demand No. 55—Dadra and Nagar Haveli

Area.

“That sum not exceeding
Rs. 1071000 be granted to the President,
on account, for or towards defraying thc
charges during the year ending on the 3lst
day of March, 1970, in respect of ‘Dadra
and Nagar Haveli Area’."

Demand No. 56—Laccadive, Minicoy and

Amindivi Islands.

“That a sum not excesding
Rs. 20,16 ,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Laccadive, Minicoy and Amindivi
Islands’.”

Demand No, 57 —Other Revenue Expenditure

of the Ministry of Home Affairs.

“That & sum not  exceeding
Rs. 1,86,73,000 be granted to the Presi
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Othe Revenue Expenditure of the

LRl

Ministry of Home Affairs’.

Demand No. S8—Ministry of Industrial De-

velopment, Internal Trade and Company
Affairs.

“That a sum not exceeding
Rs. 14,49,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Industrial Development,
Internal Trade and Company Affairs”."

Demand No. 59—Industries.

“That a sum net exceeding
Rs. 81,19,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
.hdutti’._-"
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Demand No. 60—Salt.

“That a sum not exceeding
Rs. 10,72,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
st day of March, 1970, in respect of
‘Salt”.”

Demand No. 61—Other Revenue Expenditui e

of the Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs.

“That a sum not exceeding
Rs, 2,48,26,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the
Ministry of Industrial Development, In-
ternal Trade and Company Affairs’,”

Demand No. 62—Ministry of Information and

Broadcasting.

“That a rum not  exceeding
Rs. 397,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Information and Broad-
casting’.”™

Demand No. 63—Broadcasting.

“That a sum mnot  exceeding
Rs. 1,98,76,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1970, in
respect of ‘Broadcasting’.”

Demand No. 64 —Other Revenue Expenditure

of the Ministry of Information and
Broadcasting.

“That a sum not exceeding
Rs, 1,07,96,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the
Ministry of Information and Broadcast-
iﬂ,l'."

Demand No. 65—Ministry of Irrigation and

Power.
*That a sum not exceeding Rs. 6,52,000
be granted to the President, on account,
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for or towards dcfraying the charges Rs. 3,10,68,000 be granted to the Presi-
during the ycar ending on the 31st day of dent, on account, for or towards defray-
March, 1970, in respect of ‘Ministry of ing the charges during the year ending on
Irrigatlon and Power™.” the 31st day of March, 1970, in respec

of ‘Expenditure on Displaced Persons’."” t
Demand No. 66— Multi-purjosec River

Sche mes. Dcemaud No. 72—Other Revenue  Expenditure
T 2 m o oooing oMo Libe, Empeymen
Rs. 36,24,000 :bc granted to the Presi-
dent, on account, for or towards -defray- “That a sum not cxceeding Rs. 1,44,000 .
ing the charges during the vear cnding on - be granted to the President, on- account,-
the 31st day of March, 1970, in respect for or towards defraying the charges dur-

T

ing the year ending on the 3lst day of
March, 1970, in respect of ‘Other Reve-

of ‘Multi-purpose River Schemes®.

Demand No. 67—Other Revenue  Expenditure nuo Expenditure of the Midistry of
of the Ministry of Irrigation and Powcr. lLabour, Employment and  Rchabitita- .
“That a sum not cxveeding tion’.”

Rs. 1,57,30,000 be granted to the Presi- e
dent, on account, for or towards defray-  Demand No. 73—Ministry of Law.
ing the charges during the year ending on N
the 31st day of Margh, 1970, in respect
of *‘Other Revenue Expenditure of the
Ministry ol Irrigation and Power™,”

“That "a * sum ‘not " ’exceéding
Rs. 1442000 be granted to the Presi-
dent, on account; for or towards deffay-""
ing the charges during the ycar ending on
the 31st day of March, 1970, in  respect

Demand No. 68— Ministry of Labour, Lw-
of *Ministry of Law".”

ployment and Rehabilitation.

“That a  sum  not exceeding
Rs. 14,12,000 be grantcd to the President,  Demand No. 74— Other Revenue Exmuiillre

on account, for or towards defraying the of the Ministry of Luw.

charges during the ycar ending on the " "
3ist day of March, 1970, in ls'c;pcc! of That = sum not  exceediog
*‘Ministry of Labour, Lmployment  and Rs. 33,71.000 be granied to the Pﬂ:s'-.
Rchabilitation™.” l_Icnt, on account, I‘gr or towards ‘f?ertgy-
ing the charges during the ycar cnding on
) . . the 31st day of March, 1970, in respect of
Demand No. 69—Dircclor General, Mines ‘Other Revenue  Expenditure - of the

Safety. Ministry of Law™."

“Thal a sum not exceeding Rs. 9,71,000 _
be granted to the President, on account,  pDemand No. 75—Ministry of Petroleosm and

for or towards defraying  the charges Chemicals and Mioes and Metals.
during the year ending on the 31st day of

March, 1970, in 1espect  of  *Direclor “Thal a sum not cxceeding Rs. 8,74,000
General, Mines Safety’.” be granted to the President, -on  accoum,

for or towards defraying thc charges
Demand No. 70--Labour and Employment. during the ycar ending on the 31st day of
Y wThe not cedli March, 1970, in respect of “Ministry of
Rs ‘21';:10, ‘:]} b:“;anlcdu o t::-c;n::f Petroleum and Chemicals and Mlacy wd_
der:l. lon'ac‘cuunt, for or towards defray- Mectals's
ing the charges during the year ending vn
the 3ist day of March, 1970, in respcct Demand No. 76 —Gceological Survey.

of Expenditurc on ‘Labour and Employ- “That & ﬂ;m not  oxceoding

R

ment’. Rs: 1,68,56,000 be granted to the Presi-
Demand No. 71—-Expenditure on Displaced dent, on account, for or towards, defray-
l:ﬁw;. e ’ ing the charges during. the yar epding on

the 3ist day of March, 1970, in respect
“That & s ovt  ciceeding of ‘Geological Survey'."
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Dc-né No. 77— Other Revempe Expenditure
of the Miunistry of Petroloum and
Chemicals sad Mines and Melals.

“That a sum not exceeding Rs. 2,65,33,000

be granted to the President, on account,
for or towards defraying the charges
during lhemr ending on the 3lst day
of March, 1970, in respect of ‘Other
Revenue Expenditure of the Ministry of
Potroleum and Chemicals and Mines and

Metals™.”
Demand No 78=Ministry of Shipping. and
Trapsport.
“That a sum dot excebding’

Rs. 2344000 be granted to the Presi-
dent, on account, for or towards défray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Ministry of Shipping and Transport’."”

Demand No. 79—Roads.

“That a sum not exceeding
Rs. 3,33,63,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Roads’.”

Demand No 80—Mercantile Marine.
“That a sum not  exceading
Rs. 49,61,000 be granted to the President,
an account, for or wwards defraying the
charges during the year ending on the
31st day of -March, 1970, in respect of
*‘Mercantile Marine'.”

Demand No. 81—Lighthouses and Lightships.

“That a sum npot exceeding
Rs. 24,00,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charger during the year cnding on
the 3lst day of March, 1970, in respect

of ‘Lighthouses and Lightships'.”

Demand No. 82—Other Revenue Expenditure
of the Ministry of Shippieg and Trans-

“That & sum not excecding
Rs. 51,59,000 be granted to the President,
on account, for or towards defraying the
charges during the ycar cnding on the
31st day of March, 1970, in respect of
‘Other  Revenue  Expenditure  of  the
Ministry of Shipping and Transport".”
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Demapd No. 83—Ministry of Steel and
Heavy Engineering.

“That a sum not  exceeding
Rs. 3,80,000 be granted to the President,
on account, for or towards dd‘mmg the
charges during the year ending om the
31st day of March, 1970, in respect of
*Ministry of Stee]l and Heavy Epgineer-
ing’."

Demand No 84—Other Revenue Expenditure
of the Ministry of Steel and Heavy
Engineering.

“That a sum ot exceeding

Rs. 26,74 ,000 be granted fo the President,
on account, for or towards ddm}rlng the
charges during the year mdmg on the
3ist day of March, 1970, in Tespect of
‘Other Revenuc  Expenditure of the
Ministry of Steel and Heavy Epgineer-
ing".””

Demgnd No. 85—Ministry of Tourism and
Civil Aviation.

“That a sum not exceeding
Rs. 3,93,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Tourism and Civil Avia-
tion",”

Demand No. 86—Meteorology.

“That a sum not exceeding
Rs. 78,33,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3st

of March, 1970, in respect of
‘Meteorology'.”
Demand No. 87—Aviation.
“That a sum not  exceeding

Rs. 2,71,24,000 be granted io the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Aviation’."”

Demand No. 88— Other Revenue Expenditure
of the Ministry of Tourism and Civil
Aviation.

“That & sum not excecding
Rs. 46,01,000 be granted to the President,



o X D.G.on

on account, for or towards defraying the
charges during the year ending of the
31st day of March, 1970, in respect of
‘Other Revenue Fxpenditure of the
Ministry of Tourism and Civil Avia-
tion".”

Demand No. 89- Depattment of Atomic

Energy.

“That a sum not exceeding
Rs. 7,01,000 be granted to the President,
on account, for or towards defraying the
charges during the Year ending on the
31st day of March, 1970, in respect of
‘Department of Atom‘c Energy"."”

Demand No. 90- Other Revenue Fxpenditure

of the Department of Atomic Energy.

“That a sum mnot  excecding
Rs. 3,42,12,000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the chargss during the year ending
on the st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Department of Atomic Fnergy"."

Demand No. 91— Department of Communi-

cations.

“That a sum not exceeding
Rs. 3,17,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Department of Communications.”™

Demand No. 92-—Overseas Communications

Service.

“That a sum not cxceeding
Rs. 47,51,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
st day of March, 1970, in respect of
**Overscas Comihunications Services'.’

Demand No. 93—Posts and Telegraphs
(Working Expanies’.

“That @& suih not  excébding
Rs. 36,13,84,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges durihg the Vear ending
on the 31st day of March, 19%0. in res-
pect of ‘Posts and Telegraphs (Working

Fxphasts).”
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Demand No. 94—Posts and Telegraphs—

Dividend to General Revefiues. Appro-
ptlation of Reserve Fupds and Repay-
ments of Loans from Génciid Revenued.

“That a sum not exceeding
Rs. 5,66,25000 be granted to the Presi-
dent, on account, for of towafds defrays
ing the charges during the year ending
on the 3Ist day of March, 1970. in res.
pect of ‘Posts and Telegraph—Dividend
to General Revenues, Appropriation of
Reserve Funds and Repayments of Loans
from General Revenues'."

Demand No. 95—Other Revenue Expenditure

of the Department of Cummunications.

“That a sum not exceeding
Rs. 6,27,000 be granted to the President,
on account, for or towatds defraying
the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the
Department of Communications'.”

Demand No. 96—Department of Parliamen-

tary Affairs.

“That a sum not exceeding
Rs. 1,52,000 be granted to the President,
on account, for or towards defrayihg the
charges during the year ending on the
st day of March, 1970, in respect of
‘Department of Parliamentary Affairs’.”

Demand No. 97-—Depaitinent of Soﬂﬂ Wel-

fare.

“That a sum not exceeding
Rs. 2,30,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Department of Social Welfare'.”

Demand No. 98—Other Revenue EXpénditure

of the Department of Social Welfare.

“:i'i'lql a sum not exceéding
Rs. 75,66,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Other Revenue Fxpendllure of the
Depatiinént of Sociai Welfate'.'

Demand No. ”—Plullng Commission.

“That sifh  hot  excéeding
Rs. 26,32,!!)0 be granted to the Président,
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on account, for or towards defraying
the charges during the year ending on
the 21st day of March, 1970, in respect
of ‘Planning Commission’.”

Ilemuuj'Nn. 100—1.0k Sabha.

. “That a sum  not exceeding
Rs. 31,135,000 be granted 1o the President,
on account, for or towards defraying
the. charges during the year ending on
the 3ist day of March, 1970, in respect
of ‘Lok Sabha’."

Demand No. 101—Rajya Sabha.

“That a sum not excceding
Rs. 1294000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Rajya Sabha'."

Demand No. 102 —Secrctariat of the Vice-

President.
“That a sum not cxceeding
Rs. 50,000 be granted to the President,

on account, for or towards defraying
the “charges during the year ending on
the 31st day of March, 1970, in respect
uf ‘Socrehnat of the Vice-President’."

Deuald Nn‘ 101—~Defence Capital Outlay.

“That @& sum not exceeding

. Rs; 21.83,67,000 be granted to the Presi-

" dent, on account, for or towards defray-

ing the charges during the year ending

on the 3st day of March, 1970, in res-
pect of *‘Defence Capital Outlay'."”

Demand No. 104—Capital Outlay of the
Ministry of Fducation and Ynuth Ser-
" vices. .
“That a sum not  exceeding

Rs. 1,21.09,000 be granted to the Presi-

dent, on account, for or towards defray-
* ing the charges during the year ending on

the 31st day of March, 1970, in respect

of ‘Capital Outlay of the Ministry of
" 'Education and Youth Services'.”

 Demand No. 105—Capltal Outlay on the
India Sccurity Press.’

;.'Tl_m & sum not exceeding
Rs. 11,095,000 be granted to the Presi-

. dent. on account, for or towards defray-
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ing the charges during the year ending on
the 31st day of March, 1970, in respect
of *Capital Outlay on the India Security
Press’.”

Demand No. 106 Capital Qutlay on Cur-
rency and Coinage.

“That a sum not  exceeding
Rs. 2,59,37,000 be granted on the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect

of ‘(‘apml ﬂul.hy on  Currency and
Coinage™.™

Demand No. 107—Capital Outlay on Mints.

“That a  sum not  exceeding
Rs. 838,000 be granted 1o the President,
on account, for or towards defrayipg the
charges during the vear ending the 31st
day of March, 1970, in respect of
‘Capital Outlay on Mints".™

Demand No. 108—Capital Outlay on Kolar
Gold Mines.

“That a sum not  exceeding
Rs. 20,98,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1970, in respect of
‘Capital Outlay on Kolar Gold Mines'.”

Demand "No. 109 - Commuted Value of Pen-
sions.
“That a sum not exceeding
Rs. 1,00,47,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the vear ending
on the 31st day of March, 1970, in res-
pect of *Commuted Value of Pensions™."

Demand No. 110--Other Capital Outlay of
the Ministry of Finance.

“That a - sum not  exceeding

Rs. 32,00,000 be granted to the Presi-

dent, on account. for or towards defray-

ing the charges during the year ending

on the 31st day of March, 1970, in res-

pect of ‘Other Capitai Outlay of the
Ministry of Finance™.”

Demand No. 111 -Capital Outlay on Grants

“to State Governments for Develop-
ment.
“That a sum not exceeding

Rs. 5,83,01.000 be granted to the Presi-
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dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on Grants to

KT

State Governments for Developments’.

Demand No. 112—Loans and Advances by

the Central Government.

“That a sum not exceeding
Rs. 90,62,000 be granted 1o the President,
on account, for or towards defraying the
charges during the year ending on the
115t day of the March, 1970, in respect of
‘Loans and Advances by the Central
Government®.”

Demand No. 113—Purchase of Foodgrains

and Fertilisers.

“That a sum not  evceeding
Rs. 67,20,30,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970 in res-
pect of ‘Purchase of Foodgrains and
Fertilisers'."”

Demand No. 114—Other Capital Outlay of

the Ministry of Food. Agriculture,
Community Development and Co-opera-
tion.

“That a sum nol exceeding
Rs. 9,40,01,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Capital Outlay of the
Ministry of Food, Agriculture, Commu-
nity Development and Co-operation’.”

Demand No. 115—Capital Outlay of the

Ministry of Foreign Trade and Sup-
ply.

“That a sum not exceeding
34,77,000 be granted 1o the President,
on account, for or towards defraying the
charges during the year ending on the
3lst day of March, 1970, in respect of
‘Capital Outlay of the Ministry of
Foreign Trade and Supply”.”

Demand No, 116—Delhi Capital Outlay.

“That a sum not exceeding
Rs. 1,17,29000 be granied to the Presi-
dent, on account, for or towards defray-
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ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Delhi Capital Outlay'."”

Demand No. 117~ Capital Dutlay on Publie

Works.

“That a sum not exceeding
Rs. 1,50,49,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1970, in res-
pect of *Capital Outlay on Public
Works'."

Demand No. 118~Other Capital Outlay of

the Ministry of Health and Famlily
Planning and Works, Housing and
Urban Development.

“That a sum not exceeding
Rs. 3,31,63,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res.
pect of ‘Other Capital Outlay of the
Ministry of Health and Family Planning
and Works, Housing and Urban Deve-

e

lopment”.

Demand No. 119—Capital Outlay in Union

Territories and Tribal Areas.

“That a sum not exceeding
Rs. 4,14,37,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1970, in res-
pect of *Capital Outlay in Union Terri-
tories and Tribal Areas’."

Demand No. 120—Other Capltal Outlay of

the Ministry of Home Affalrs.

“That a sum not exceeding
Rs. 8,00,000 be granted to the President,
on accoun!, for or towards defraying
the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Capital Outlay of the Ministry

(R

of Home Affairs’.

Demand No. 121—Capital Outlay of the

Ministry of Industrial Development,
Internal Trade and Company Affairs.
““That & sum not exceeding
Rs. 77,39,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the yesr ending
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on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Industrial Development, Internal
Trade and Company Affairs'.”

Demand No. 122—Capital Outlay of the

Ministry of Tnformation and Broad-
casting.

“That a sum not exceeding
Rs. 86,34,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the' charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Information and Broadcasting™.”

Demand No. 123= Capital Outlay on Multi-

purpose River Schemes.

“That a sum not exceeding
Rs. 3,41,76,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on  Multipurpose
River Schemes’.”

Demand No. 124—Other Capital Outlay of

the Ministry of Irrigation and Power.

“That a sum not exceeding
Rs. 4,02,31,000 be granted to the Presi-
dent, on aecount, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Capital OQutlay of the
Ministry of Irrigation and Power'.”

Demand No. 125—Capital Outlay of the

Ministry of Labour, Employment and
Rehabilitation.

“That a sum  not exceeding
Rs. 90,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the jear ending
on the 3ist day of March, 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Labour, Employment and Rehabili-
tation’.”

Demgnd No. 126— Capital Ountlay of the

Ministry of Petroleum and Chemicals
and Mines and Metals.

. “That a sum not exceeding
Rs. 17,19,70,000 be granted to the Presi-
dent, on account, for or towards defray-
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Ing the charges during the year ending
on the 31st ddy of March, 1970, in res-
pect of *Capital Outlay of the Ministry
of Petroleum 4nd Chémials and Mines
and Metals'.”

Demand No. 127—Caphtal Outlay on Roads.

“That a sum not exceeding
Rs. 7,77,47,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on Roads"."

Demand No. 128—Capital Outlay on Ports.

“That a sum not exceeding
Rs. 1,00,55,000 be granied to the Presi-
dent, on account, for or towards defray-
ing the charges during the vear ending
on the 31st day of March, 1970, in res-
pect of *Capital Outlay on Ports™.”

Demand No. 129—Other Capital Outlay of

the Ministry of Shipping and Trans-
port.

“That a sum not  exceeding
Rs. 1,11,43,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Capital Outlay of the

xT

Ministry of Shipping and Transport®.

Demand No. 130—Capital Outlay of the

Ministry of Steel and Heavy Engi-
neering.

“That & sum not exceeding
Rs. 28,50,75,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March. 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Steel and Heavy Engineering’.”

Demand No. 131—Capital Ountlay on Avla-

tion.

“That & sif noi  exceeding
Rs. 2,13.42,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of *Capital Qutlay on Avistion',”



301 Approgriatios (Vote
Demapd No. 132—Other Capital Outlay of

the Ministry of Tourism and Civil
Aviation.
“That a sum mnot exceeding

Rs. 91,69,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the chamr.s during the ycar ending
on the st day of March, 1970, in res-
pect of ‘Other Capital Outlay of the
Ministry of Tourism and Civil Aviation™.”

Demand No. 133-Capital OQutlay of the
Department of Atomic Energy.

“That a sum not  excceding
Rs. 7.62,50,000 be granted to the Presi-
dent, on account, for or towards defray-
ipg the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay of the Dcpart.
ment of Atomic Energy".”

Demand No. 134—Capital Outlay on Posts
and Telegraphs (Not met from Revenue).

“That a sum mnol exceeding
Rs. 9,61,67,000 be granted to the Presi-
dent, un account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on Posts and
Telegraphs (Not met from Revenue)'.”

Demand No. 135-Other Capital Qutlay of
the Department of Communications.

“That a sum  not  exceeding
Rs, 7497,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during thc year ending
on the }lst day of March, 1970, in res-
pect of ‘Other Capital Qutlay of the
Department of Communications’,”

16.35}brs.

APPROFRIATION (VOTE ON ACCOUNT)
BILL®, 1969.

THE DEPUTY PRIME MINISTER
(SHRI MORARJI DESAL : Sir, 1 beg 10
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from and
_out of the Consolidated Fund of India for
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the services of a part of the financial year
1969.70.

MR. SPEAKER : The question is :

ot o wer Wt (wgeEd) o oweaw
weYeg, ¥ mowy gfeg fear @ fe & @
fed &1 weawA @9 ot fdy FTAT
qMgar g |

MR. SPEAKER : The Demands have
just now been voted and the money granted.
The yuestion is :
*“Thal leave be granted to introduce
i Bill to provide for the withdrawal of
certain sums from and out of thc Con-
solidated Fund of India for the services
of & part of the financial year 1969-70",

The motion was adopted.

SHRI MORARIJI DESAL : Sir, 1 intro.
duce*® the Bill.
Sir, I beg to movet :

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
196Y-70, be taken into consideration.”

MR. SPEAKER : The question is :
“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
1969-70, be taken into consideration."”

The mutlon was adopred,

MR. SPEAKER : The question is :
“That clauses 2 and 3 stand parl of
thg-Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bily,
The Schedule was added 1o ihe Bill.

Clause 1, the Enacting Formula and the
Titre were added ta the Bili,

SHRI MORARJI DESAI:
**That the Bill be passed.”

Sir, 1 move 3

" ® Published in Gazclte of India Extraordinary, Part 11, Section 2, dated 14, 3 69
** Introduced with the reccommendation of the President.
fMoved Wwith the recommendation of the President,



